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Shr1 %.Ramakrlshnan,
A,

Shri N.Vujjanaradhya, -

Ravindranath,

‘aged 53 years, '

s/o Lata H.S, Nangundasuamy,
3190/49 IV Cress,

Gayathrl Nagar,
Sriramapuram Pest,
‘Bangallore-560 021,

Advocate by Shri V.V.Balan.
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i. The Director of Postal Services,
0/0 the Chief Postmaster General

Karnataka Circle,
Bahgalore-560 001,
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‘é??Z“ngangalore West Dlv1810n,
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Heard Shri V,V.,Balan for the applicant. Ue
that the applicant has filed an apppal dated.
24,6.94 as at Annexure A2 to the Director ot -Postal

ces2/-
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Sefvices, who is stated to be the Appellate Authority,
against the order of the Disciplinary Authority dated
10th June, 94 as at Annexure A1, Instead of waiting

- .

for the disposal of the appeal, the applicant has app-

- roached us for relief, Rll that- uhat we do‘at this
stage is to direct the Appellate Authority to dispose
ot the appéal dated 24,.6.94 as at Annexure A2 within
a period.of one month from the date of receipt of this
order, If the applicant is aggrieved by the decision

A of the Appellate Authority, he is at liberty to take
further steps as per law including approaching this

Tribunal.k

2. With the above observation, the application

is finally disposed ot with no order as to cost,
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